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Now, we will take up clarification's 
on the statement regarding report of 
the National "Commission on Rural 
Labour. We have only three min- 
utes.  

SHRI GURUDAS DAS GUPTA 
(West Bengal): Madam, we will seek 
clarifications after lunch. How can 
we seek  clarifications    within    three 

- minutes? 

THE DEPUTY CHAIRMAN: If 
the House agrees, I have no objec- 
tion to it.    All right. 

The House stands adjourned till 
2.30 P.M. 

The House then adjourned 
for lunch at twenty-seven 
minutes past one of the clock. 

The   House     re-assemble 
after lunch     at    thirty-thre 
past   two of   the   clock, The 
Vice-Chairman (Shri Shanke 
Dayal Singh) in the Chair. 

 

CLARIFICATIONS    ON    THE    

STATEMENT BY MINISTER OF COAL 

RE SUBMISSION OF REPORT BY THE 

NATIONAL COMMISSION ON RURAL 

LABOUR 

DR. YELAMANCHILI SIVAJ] 
(Andhra Pradesh): Sir, the hon. Min- 
ister has mentioned about the Reporl 
of the National Commission On Rural 
Labour and the Bill is yet to be in- 
troduced. It is. mentioned in the Re- 
port that 22 items are to be reserved 
for the handloom sector, but the tex- 
tile industry challened it in the court 
of law and got it stayed. So, is there 
any proposal under the consideration 
of the Government to include the re- 
servation of items that are earmarked 
for handloom in the Ninth Schedule? 
... (Interruption).. .Is there any pro- 
posal under the consideration of the 
Government to include the problems 
of handloom weavers in the Ninth 
Schedule of the Constitution? In the 
Report of the Commission it is also 
mentioned that there should be pen- 
sion for agricultural labour at the 
rate of Rs. 100 per month. What is 
the amount the Government wants to 
earmark towards disbursal as pension 
to be given to the * agricultural and 
unorganised labour? It is also inclu- 
ded in the Commotion's Report that 
maternity leave for the unorganised 
labour should be mororporated. What 
is the attitude of the Government in 
relation to population, family plan- 
ning measures and welfare measures? 
T would like to seek clarifications on 
these from the hon.  Minister. 

Sir, something is mentioned about 
the construction workers also in the 
Report of the Commission. There is 
no law to safeguard the interest of 
the construction workers. Does the 
Government propose to make or go in 
for any new legislation as far as the 
construction, workers .are concerned? 
Sir, as you know, due to disparity of 
income among the    agricultural lab- 



[Dr. Yelamanchili Sivaji] 
ourers and other unorganised labour- 
ers there is inter-district and inter- 
state migration of labourers from one 
State to another State and from one 
district to another district during sea- 
son and off-season and no statistics 
are available with the Government in 
regard to the migrating labourers 
from one place to another place. 
What are the steps the Government 
proposes to take to compile the sta- 
tistics in regard to the migrating lab- 
ourers and to safeuard their interests? 
What is the implementing agency or 
nodal agency to undertake all these 
things? What I mean to say is that 
the existing mahcinery of the Minis- 
try of Labour is not geared up to 
meet the demand. 

Sir, as you know, sometime back 
a survey was conducted to examine 
whether the Minimum Wages Act 
is being implemented properly or not 
in various States. I came across at 
Guntur that the Labour Ministry had 
engaged some NMR people (Nominal 
Muster Roll people) paying some 
wages—daily wages—and their wages 
were less than the minimum wages 
prescribed by the Labour Ministry. 
So, under these circumstances, how 
can the Government or the Ministry 
ensure that the Minimum Wages 
Act is being implemented properly in 
its true spirit? 

SHRI SHABBIR AHMAD SALA- 
RIA (Jammu and Kashmir); All that 
the hon. Minister has said is that the 
Report by the Commission has been 
received since 31st July 1991. It is 
not clear why, over a period of two> 
months since the receipt of the Re- 
port, the Government has not been 
able to take any decision thereon. I 
would like the hon. Minister to say 
what, steps the Government has so 
far taken or what recommendations 
the Government is inclined to accept 
from the Report of the  Commission. 
It must have engaged the attention of 
the Government since 31st July, 1991. 

Secondly, the hon. Minister has 
postponed everything to a future, an 
uneertain future. The Report of the 
Conrmission shows that many matters 

with regard to the betterment of the 
rural labour are such that there can- 
not be two opinions about them. 
Would the hon Minister kindly say 
with regard to such undisputable and 
admitted positions, of which there 
can be no two opinions, that to that 
extent there would be no further 
delay in implementing the Report 
of the Commission? 

Thirdly, with regard to the state- 
ment of the Minister that certain 
legislative enactments or measures 
would have to be taken, would the 
hon. Minister kindly state whether he 
has drafted or is in the process of 
drafting any law with regard to the 
ruari labour so that we can know 
how long it will take him to come to 
the House with a legislation? And 
last but not the least, I would like 
to ask the hon. Minister to let us 
know how long it will take him to 
decide upon the recommendations of 
the Commission lest this Report also 
meet the fate of many reports which 
are received but are given to obli- 
vion. 

SHRI JOHN F. FERNANDES 
(Goa): Sir, it is a national tragedy 
that alter 40 years of our indepen- 
dence we have not done any justice 
to these rural labourers and it is 
again a tragedy that our planned de- 
velopment could not deliver the goods 
to the downtrodden people. Sir, the 
Commission was appointed exactly 
after 40 years in 1987 by the then 
Prime Minister, Shri Rajiv Gandhi. 
It took four years for this Commission 
to submit this report So I feel it 
will be appropriate that this report 
is immediately implemented and this 
scheme is named after the late Shri 
Rajiv Gandhi. The report says that 
the agricultural labour accounts for 
110 million in this country and out of 
this 73 per cent are rural labour out 
of which 50 per cent are Scheduled 
Castes and Scheduled Tribes. I feel 
the only way to rehabilitate these 
people is to declare agriculture as an 
industry and to treat this labour as 
industrial labour.    The other recom- 
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[Shri John F. Fernandes] 

mendation I would like to make to 
the honourable Minister is that the 
only way we can rehabilitate these 
people is to give power to these 
people. In the last Lok Sabha there 
was a Bill brought by the then Con- 
gress Government, the Panchayati 
Raj Bill, which was sought to be 
passed handing down power to the 
people at the rural level. The Gov- 
ernment sought to have a three-tier 
structure: the Central Government, 
the State Government and the Pan- 
chayat. I would like to know from 
the Minister whether they will bring 
this Bill again before this House and 
see that it passed in an appropriate 
form to rehabilitate these downtrod- 
den people. 

SHRI V. NARAYANASAMY (Pon- 
dicherry): Mr. Vice-Chairman, the 
Commission on Rural Labour concen- 
trated mainly on agriculture, for 
giving benefits to the agricultural 
labourers. I would like to remind 
this House that Shri Ramamurthi, the 
then CPI Mmeber of this House 
brought a legislation for regularising 
the rural labour. Shri Ramamurthi 
is no more now. But the Govern- 
ment at that time gave an assurance 
that they would being a legislation 
to regularise the rural labour. But 
so far the Bill has not seen 
the light of day. The main 
problems faced by the rural 
labour not only in the case of agri- 
culture but also in the small scale 
industry sector are three: (1) unem- 
ployment, (2) construction labour, 
(3) seasonal labour. On the agricul- 
tural side, as you know, sowing starts 
during the monsoon period. In the 
meanwhile the agricultural labourers 
get lesser number of days of work. 
For one month or one and a half 
months they are unemployed. When 
we go to Harijan bastis during the 
periods when there are heavy floods 
we can see how the people are unem- 
ployed in spite of the various schemes 
brought by the Government like the 
NREP, the IRDP and the RLTEP.   In 

spite of these schemes we find  
people are unemployed. And the 
the agricultural labourers are being 
exploited by the system of contre 
labour. The person considered to 
the master of the area takes care 
see that he gets control of all tl 
labourers and he exploits the 
Another problem is that the peop 
are also not getting full employmen 
These are the basic reasons for tl 
sufferings of the rural labour. 

Another vital thing is while  reg 
larising  the   rural  labour  and  whi 
fixing the minimum wages  for rui 
labour as recommended by the Cor 
mission,   I    request    the   Minister 
take into account the  devaluation 
the  rupee   which  has  occurred  no' 
There has been a devaluation of tl 
rupee.   The Commission had given : 
recommendations   in    the     month 
May.    In July there was devaluatio 
Therefore,   I request  the  Minister 
refix the minimum wages keeping 
view   the   devaluation   of   the   rup 
which  has   taken  place  so  that    tl 
labourers get the benefit which  the 

ought to get. 
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What are the recommendations 
made by the National Commission 
on Rural Labour and how many of 
these recommendations were accep- 
ted by the Government ? There 
should be some time limit for the 
implementation of these recommen- 
dations. It is very important for 
the Government to see that the 
interests of the agricultural labour 
are protected. I would like to know 
whether the Government is willing 
to do something for them or not? 
The Government should also bring 
forward a clear legislation to pro- 
tect the agricultural labourers. 

SHRI GURUDAS DAS GUPTA 
(West Bengal): Sir, it is a pleasure 
to seek clarifications from the Minis- 
ter. While paying my personal com- 
pliments to the badli Minister of 
Labour that it was because of his 
drive that the problem of agricultural 
labourers could be put on focus in 
this country, I hope he is made a per- 
manent Minister instead of being a 
badli Minister in the Department of 
Labour. This is a clarification I seek 
' from the Prime Minister and not from 
the Minister. Sir, the point is—and 
Mr. Sangma knows it better—that 
there has been a constant clamour and 
a persistent demand in the country 
for making laws for protecting the 
interests of the agricultural labourers 
who constitute the largest segment of 
the rural labour force in the country. 
It is not today, but earlier when the 
then Labour Minister, Mr. Anjaiah, 
who is no more made a commitment 
on the floor of this House that the 
Government would enact a compre- 
hensive law for this section of unpro- 
tected labour, i.e., the agricultural 
labour. But these attempts to make 
laws have been frustrated because of 
the active participation of the kulak 

lobby in the Indian politics. Subse- 
quently, the Home Ministry and the 
Ministry of Finance raised objection 
saying that if these laws were made, 
things would go from bad to worse in 
the country. It is in this background 
that, when Mr. Sangma became the 
Minister    of State    at the time Shri 

Rajiv Gandhi was he Prime Minister, 
he appointed a number of study 
teams and these teams consisted of 
Members of Parliament belonging to 
different political parties including 
the Indian National Congress. The 
team recommended that there should 
not be any further delay in the enact- 
ment of legislation for the agricul- 
tural workers. The report was pend- 
ing for a very long time and then the 
Prime Minister took it upon himself 
the responsibility of appointing a 
national commission. The National 
Commission worked for about four 
years and after that a report was 
produced. The Commission also 
recommended in unambiguous terms 
that there should be some law for the 
protection of this section of labour 
in the country. Therefore, the point 
is that the matter is pending too long 
with the Government, too long. The 
question is whether the country has 
got laws for the agricultural 
workers. In        the     meantime, 
when Mr. Bindeshwari Dubey 
became a full-fledged Labour 
Minister, there was a conference of 
the Labour Ministers and, in that con- 
ference, a situation was created in 
"Vhich the people were given to 
linderstand that the State Labour 
Ministers were against this law. It is 
in this background that the National 
Commission has made its recommen- 
dations. Therefore, there is no ques- 
tion of any delay. Sangmaji has been 
quite evasive in his answers. He says 
that he will take some time to study 
the problems. It is not for him to say 
this because he has studied this pro- 
blem. But it is the Government which 
has not made up its mind. It is 
through him that this impression has 
been created that the Government has 
not made up its mind. On the 30th 
July, we were together presenting the 
Commission's Report to the Prime 
Minister. The Prime Minister pro- 
mised all of us, those who were the 
Members of this Commission; that 
some expeditious action would be 
taken. My question is how long the 
Labour Minister with his expanded 
tiers will take to study this problem. 



[Shri Gurudas Das Gupta] 

How long will it take to study this 
problem? You have an extended 
Labour Ministry. "Why? There must 
be a Minister. Because of the head- 
less condition of the Ministry, the 
officers may not have time and they 
might be enjoying their leisure some- 
where; I do not know. But why 
should the Ministry take so much time 
to study this problem which has been 
under the consideration of the Labour 
Ministry for a long time? 

Since he was instrumental in initia- 
ting measures for investigating into 
this problem, since his personal initia- 
tive has been rewarded and since the 
investigating team including the 
National Commission has made 
recommendations, my question is how 
long the Government will take and 
for how long it will sit over the files. 
This country has been sitting over 
this problem for the last forty years. 
It is not a point that the contractors 
were exploiing the labour. But the 
point is that the most of the State 
Governments did not do enough for 
the agricultural labour and there is 
no State machinery for looking after 
their problems. The Labour Ministry 
looks after the organized labour force 
who will come to the Labour Ministry 
and threaten a strike. It is because 
of their collective bargaining that the 
Ministry is too much preoccupied with 
the organized labour force. Since 
these people are not organized at all, 
you can treat them or deal with them 
shabbily as you are doing now. 

And, Sir, in this Report, it has been 
categorically mentioned that during 
the last forty years of planning, little 
has been done so far as these hungry 
and unemployed people are concerned 
and these people constitute nearly 
forty per cent of the Indian popula- 
tion. Therefore, my question to the 
honourable Labour Minister is—we 
have enough of evasive answers— how 
long he will take to give us a concrete 
answer. I would like to know this 
now. 

I now come to my send clarification. 
If the Government decides to bring 
about a law, will it make adequate 
provision for implementing the laws? 
We do not need laws only. We need 
laws and, at the same time, finances 
also. We need proper financing and 
organization. If there is no proper 
organization to look alter the interests 
of the agricultural labour and no 
proper funding of the schemes, then 
the schemes will be more or less 
paper schemes only. Therefore, the 
Government must make adequate 
budgetary allotment. Is he agreed on 
this or not? Sir, I would like to know 
what his     personal     view is in this 
regard. Does he believe that this 
section of the labour force has not 
been given a fair deal? Does he agree 
with this? If he agrees, then let him 
categorically say that enough has not 
been done for this    section      of the 
labour, but enough dilatory tactics 
have been there from the Government 
side. 

THE VICE-CHAIKMAN (SHRI 
SHANKAR DAYAL SINGH): Now, 
Mr. Anand Prakash Gautam. Ypu 
have taken ten minutes already. 

SHRI GURUDAS DAS GUPTA: I 
know It is because I have been BO 
intimately connected with this ques- 
tion and everyone in the House knows 
it. Is he ready to recommend to the 
Government that enough funds should 
be made available? 

Thirdly, will he as the Minister, 
looking after the Labour Ministry 
even temporarily, prevail upon the 
Prime Minister and the Labour Minis- 
try to take an expeditious decision in 
the matter?    Thank you, Sir. 
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to give them work for their livelihood, 
is the Food For Work programme 
going to be implemented shortly by 
the Government or not? My second 
question is whether the Government 
is going to have cottage industries in 
every Panchayat on cooperative basis 
to give work to the rural labour both 
males and females. My third question 
is whether the Government is going 
abolish bonded labour system. 

Sir, these are my questions to the 
hon. Minister. 

SHRI SARADA MOHANTY (Oris- 
sa): Mr. Vice-Chairman, Sir, the rural 
labour in our country have work only 
lor a certain period of time and for 
the rest of the year they have no 
work.    In view of this and in order 
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SHRI T. A. MOHAMMED SAQHY 

(Tamil Nadu): Mr. Vice-Chairman, 
hon. Members persistently demanded 
appointment of this Commission. Like 
the Mandal Commission which was 
appointed with great difficulty and 
then it was kept in cold storage, this 
Commission has also met with the 
same fate. This Commission was 
appointed in 1987. It has been four 
Prime Ministers. It submitted its 
report in July this year. So it has 
taken four long years. Now the 
condition of the agricultural labourers 
in our country has changed. We must 
take into account whatever formulas 
we worked out, the recommendations 
which are enumerated in the report, 
and the same should be impltmented 
in a time-bound manner, otherwise it 
will    become    infructuous    and    useless  

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
You need not repeat it. 



[Shri T. A. Mohammed Saqhy] 
 

The Statement, given by our Minister, 
does not contain anything about   the 
report of the Commission. This report 
has been kept in the library. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Minister wants you to read the state- 
ment. 

SHRI T. A. MOHAMMED SAQHY: 
The report says that there are more 
than 60 per cent of our village popu- 
lation who were holding less than one 
hectare of land. This was the position 
in 1981. In 1982, this has increased to 
67 per cent. This shows that our 
agricultural labour are not getting 
proper funding through the co-opera- 
tive banks and other banks. Why 
are these co-operative banks not able 
to finance them? It is because the 
agricultural labour are not able to 
repay the loans they take, simply 
because thye do not get proper wages. 
They are also not able to get proper 
yield from their land or proper return 
on their investments to be able to pay 
back their loans taken from those 
banks. The result is that these rural 
banks are not able to pay to their 
apex banks. Therefore, financing such 
people has become limited and restric- 
ted. In 1978, Gandhi Peace Founda- 
tion identified 26,17,000 bonded 
labourers. How these bonded labour- 
ers come up? It is because they do 
not get proper wages; the money- 
lenders and the big farmers exploit 
them by extracting work from them 
and by taking away their produce, 
reducing them to the position of a 
bonded labourer. the big farmers 
and big landlords who are very 
powerful in the villages, and their 
will is the law. They pay them very 
less wages. That is why, though 
child labour has been prohibited. In 
spite of that, the Government has 
accepted in its report ................. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Nothing is accepted; this is only in 
the report 

SHRIMATI RENUKA CHOW- 
DHURY (Andhra Pradesh): We   have 

legitimised    child    labour     we have- 
passed a Bill in this House. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR) 
Please ask your questions on the 
statement only. 

SHRI T. A. MOHAMMED SAQHY: 
I found it from the annual report 
"that child labour to a considerable 
extent persists in various kinds of 
employment on account of socio- 
economic compulsions." The reason is 
that the parents do not get proper 
wages; they do not have proper earn- 
ing and even though we have fixed 
minimum wages taking into account 
the poverty line, these wages are not 
being paid to the workers. Even 
poverty line has not been properly 
assessed. As a result of non-payment 
of the minimum wages, sulticient for 
running their family, they find 
employment for their children. What 
happens to our own legislations? We 
violate them ourselves by not provid- 
ing proper financing avenues for the 
agricultural labour who is the back- 
bone of our country. All these pro- 
blems arise because we do not take 
much care about them. We have to 
take all the precautions and see that 
proper funds are provided to them. 
Just enacting laws would not be 
sufficient; we have to see that these 
laws are properly implemented. How 
far have we been able to implement 
the legislation relating to child labour? 
We have Sivakasis and every year 
children die there due 
to        accidents,        due        to fire 
accidence, and we are not able to 
prevent these things. By the time 
we decide to act, so many things 
crop up in mind and we do not act. 
We have become inactive. 

Thertfore, I would request the hon. 
Minister to tell us what steps Gov- 
ernment is taking to avoid and avert 
all such accidents, and also how the 
Government is going to improve the 
condition of the agricultural labour in 
the rural areas Take the case of 
brick kilns. This is one of the im- 
portant village industries. Even the 
brick kilns association have com- 
plained   that   they are    not getting 
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proper supplies of coal and other 
materials which they require. They 
have also to face a big competition. 
We must try andi protect the village 
industries. Then only, the people in 
the villages, both the agricultural 
labourers and the non-agricultural 
labourers could compete with the 
other sections of the society. 

SHRIMATI RENUKA CHOW- 
DHURY: Can I add just one thing? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASUDKAR): 
Mr. Mathur has to seek clarifications. 

SHRIMATI RENUKA CHOW- 
DHURY: Mr. Mathur will never say 
*no'. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
We can say 'no' to you? 

SHRIMATI RENUKA CHOW- 
DHURY: Thank you, Sir. My point 
is that the women agricultural la- 
bourers are paid far less than the 
men. Now, when we have laws for 
non-discrimination .between sexes, it 
is not being made applicable to the 
agricultural sector of our country. Is 
there a concrete proposal on plan for 
eradicating this discrimination? 
Because of this very reason, 
women are employed much more 
than men in this field. This is again 
denigrating the status of women in 
India. We work more, but we get 
paid less. 

 

 

SHRI G. SWAMINATHAN: (Tamil 
Nadu): Sir, the statement was laid by 
the Minister three days ago and he 
was said in the statement that the 
report has been placed in the library 
for reference. I went to the library 
three times but could not get it as 
there was only one copy in the 
library. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Was there only one copy? 

SHRI G. SWAMINATHAN: There 
was only one copy. I waited for 
three hours since another Member 
was reading. The Minister could have 
laid at least three or four copies for 
the use of the Members. Otherwise, 
the Minister should have given some 
salient points of the report in the 
Statement itself. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
That is true. This is not a statement 
at all. 

SHRI G. SWAMINATHAN: That 
is- a voluminous one. It was laid on 
Friday. We din't have time on Satur- 
day and Sunday because, many of us 



[Shri G. Swaminathan] 
have gone out. Today morning also, 
we didn't have time to read. We are 
not supposed to read such a big book 
and then came here to seek clarifica- 
tions. It is an impossible thing. Next 
time onwards, the Minister should 
have some salient features of the re- 
port in the statement itself so that 
the Membres could seek clarifications 
on it or some more copies of the re- 
ports should be made available in the 
library. 

My second point is about the Mini- 
mum Wages Act. As has been said by 
my learned friend, Shri Mathur, it 
has to be implemented by the States. 
The States have got their own Com- 
missions to go into this Act. I heard 
that the minimum wage has been 
fixed at Rs. 30 and some hon. 
Member had said that this was not 
sufficient. The Minister should 
clarify whether he has recommended 
Rs. 30 for all the States or it is 
different for different States. I am 
not aware of this as I was not able to 
read the report. Therefore, this has 
to be clarified. There is some con- 
fuscion here. There is some confu- 
sion in regard to the minimum and 
maximum wages. 

Sir, I was a Member of the Mini- 
mum Wages Commission in Tamil 
Nadu some years back. We visited 
many years. Then, we made certain 
recommendations. We were criticised 
in the Legislature that the minimum 
wage recommended was so minimum 
that it was not sufficient for a man 
to live. The point is this. We make 
a recommendation that this should be 
the minimum wage. If somebody 
pays more, if somebody pays Rs. 50, 
it is all right. This point has to be 
clarified because there is some con- 
fusion in the minds of the Members. 
The question is, is the minimum wage 
that you say going to be the maxi- 
maximum, or, whether somebody is 
allowed to pay more than this? 

When you are recommended mini- 
mum    wages,    one important    point 

which has to be taken into considera- 
tion is the capacity to pay. This is 
very important. "As has been pointed 
out by some hon. Members, these 
minimum wages are not paid by the 
Government. They have to be paid 
by the landowners or the tenants to 
the agricultural labourers. As you 
know, most of the lands have been 
fragmented. After the implementa- 
tion of land reforms, from 15 acres 
once, over a period of years, it has 
now come to three or two acres. 
Therefore, you have to take into ac- 
count the capacity of the landlords, 
the capacity of the landowners, to 
pay. Somebody said "zamindars". 
As far as Tamil Nadu is concerned, 
there are no zamindars. As I said, 
capacity to pay is a very important 
important criterion. Of caurse, it is 
another thing if you pay more for the 
paddy. Now, you restrict it. You 
pay a certain amount for the paddy. 
You have got the levy. The Agri- 
cultural Prices Commission recom- 
mends a certain price to be paid. You 
have to keep some parity vis-a-vis 
the consumers. In such a situation, 
the capacity of the landowners has 
to be considered. Wherefrom they 
can pay more? Therefore, capacity 
to pay is a very important criterion 
which has to be taken into account. 

Another thing is, whenever such 
Committees are appointed, they 
examin the issue and give their re- 
port. They give their recommenda- 
tions. Then, the report has to be 
considered by the Ministry. The 
Ministry has to consider whether this 
particular amount can be paid. 
Ultimately, this has to be done by the 
State Governments. I would suggest 
that, first of all, you should convene 
a conference. Yau should have a 
time-limit for the implementation of 
the report. Otherwise, it can go on 
for years together. There will be a 
conflicting views within the Ministry 
and then there will be different views 
expressed by the State Governments. 
That is why I suggest that there 
should be a time-bound programme 
in regard to this.   You should imme- 
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diately cnovene a conference of 
Labour Ministers on this. If you go 
into the recommendations must and 
then you ask the State Governments 
for their views, it takes time. If the 
Ministry has not done it already, you 
should send copies of the report to 
the States. Then, you should con- 
vene a conference of Labour Ministers 
in the beginning itself so that you 
get the views Of the State Govern- 
ments. After getting their views, you 
can take a decision on it and then 
inform the State Governments. 
Otherwise, you will be wasting six 
months or one  year. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
You can say that conference should 
be convened. 

SHRI G. SWAMINATHAN: As I 
said earlier you should take into ac- 
count the capacity to pay. 

Another important thing is, the 
question of implementation. How 
long will it take to implement it and 
how will it be implemented? It is a 
question of implementing it all over 
the country in relation to 51 per 
cent of the people. It is not like a 
factory where the factory inspector 
can go and look into things. There 
are many remote villages where agri- 
cultural labourers are there. There 
are many remote villages where the 
officials like the Tahsildar or the 
Deputy Tahsildar or the Karnam may 
not be able to go. The question is. 
how will you ensure the payment of 
the minimum wages in the remote 
villages when there is a dispute? If 
there is a dispute, who is going to 
decide? Who is going to arbitrate? 
What will be the mechanism? There 
should be a Tahsildar or somebody 
else to decide the dispute. When a 
dispute arises, when a conflict arises, 
where will they go? To which police 
station they should report? Other- 
wise, when a conflict arises, the 
agricultural labourers may get agi- 
tated and assault the landlords. Or, 
the landlords may employ hooldlums 

to attack the labourers. My last 
point is about payment of unemploy- 
ment alowance. In the Thanjavur Dis- 
trict, for example, the agricultural la- 
bourers are unemployed for more 
than six months in a year. The pro- 
blem is aggravated as we do not get 
the Cauvery water. Therefore, they 
should get some unemployment all- 
owance. My friend, Mr. Hanumantha- 
ppa, is here. He is responsible for 
this. He is responsible for the pro- 
blems of the agricultural labourers 
in Thanjavur District. He has been 
a Member of this Commission. The 
question is , are you going to give 
some unemployment benefit to these 
people? If so, what will be the 
amount? 

Thank you. 

SHRI K. G. MAHESWARAPPA 
(Karnataka): As our friends have 
stated,   the   statement   of  the  Minister... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
It is not a statement. It is about 
submission of the report. 

SHRI K. G. MAHESWARAPPA: 
Yes, I would like to draw this atten- 
tion to the last but one paragraph of 
his statement. 

SHRI G. SWAMINATHAN: I think 
this is a very important subject. I 
want a full-fledged discussion on this 
subject in the next session. 

SHRI K. G. MAHESWARAPPA: 
He has said that the recommenda- 
tions of the Commission will need 
to be examined at length by the va- 
rious Ministries/departments in the 
Central Government, in consultation 
with the State Governemnts, where 
necessary, before they are imple- 
mented. This means that the master 
is required to be examined at length 
and that 'length' may mean a very 
long period to come to a decision 
whether a particular recommenda- 
tion is to be implemented or not. 
In   fact,   you  should   have at least 



[Shri K. G. Maheswarappa] 
indicated that certain, of the recom- 
mendations, like the  old-age      pen- 
sion .........  

THE VICE-CHAlfiMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
They will examine it. 

SHRI K. G. MAHESWARAPPA: 
They should say whether the Gov- 
ernment is prepared to accept antici- 
pated recommendations without going 
at length and consulting all the Min- 
istries, State Governments. Other- 
wise, as my friend stated, it will be 
putting the Report in the cold sto- 
rage like the Mandal Commission 
Report. I want an assurance whether 
the old-age pension, maternity bene- 
fits, accident compensation, payment 
of minimum wage, recommendations 
relating to all these categories will 
be implemented by the Government 
within  a   particular  time-limit. 

The other point is that 67.l Per 
cent of rural India lives below pov- 
erty line according to the Operation 
Research Group study as on March 
31, 1991. About the rural labour 
latest gures are not found,, Accord- 
ing to the report it is 150 million but 
I think it is more than 200 million, 
Most of them, nearly 27 per cent of 
the rural poor, live on Rs. 2 per capi- 
ta income, Rs. 2 per day. This is the 
section which has not benefited after 
independence. They have not reaped 
the fruits of development in this 
country. For the first ten to twenty 
years their problems were not even 
looked into. Even now at this late 
stage, affer forty years of independ- 
ence you want to take a long period 
for consultmg various Ministries 
State Government. If that is so, 
when are you going to implement the 
recommendations? That is our point. 

instead of making this bald state- 
merit you schould have placed the 
report for discussion. If need be, we 
could have extended the House by 
one day and discussed the report. As 
my friend said, there is only one 
copy available. There are so many 
good reommendations.    I  could only 

glance over the introductory portion 
of the report. We may have to go" into 
it. Where was the hury in making 
this bald statement? You could have 
indicated the salient features of the 
recommendations made in the report. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I hope the Government is taking note 
of a serious objection. They have 
not read the report and you have 
made the statement. The copies are 
not available with them. How will 
they apply their mind and ask you 
questions? 

SHRI    H. HANUMANTHAPPA 
(Karnataka): The statement is about 
receiving the report only. 

SHRI GURUDAS DAS GUPTA: 
You should direct the Minister. This 
is a report Which has been presented 
to the Minstry two month back. It 
could be printed in any press. Why 
are you spending so much money on 
so many things? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I,et him  say what we wants to say. 

SHRI GURU DAS GUPTA: You 
should direct. 

THE      VICE-CHAIRMAN     (SHRI 
BHASKAR  ANNAJI    MASODKAR): 
Directions are   given in     a  different 
form. 

SHRI G. SWAMINATHAN: A 
copy each can fee given to the Mem- 
bers, if possible. 

THE     VtCE-CHAIRMAN      (SHRI 
BHASKAR ANNAJI   MASODKAR): 
At least to     the    parties—important 
porties—you   can   give.... (Interrup- 

tions) ... 

SHRI JAGDISH PRASAD MA- 
THUR: At least the report should be 
given... (Interruptions) ... 

SHRI PRAGADA KOTAIAH 
(Andhra Pradesh): Mr. Vice-Chair- 
man, at least some of the recommen- 
dations may be given to the Mem- 
bers:  ... (Interruptions) ... 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
You have to respond, according to 
the practice, to the queries seeking 
clarifications. If you want you may. 
If you don't want, you say, "I don't 
want." ... (Interruptions). The Gov- 
ernment should be ready with all the 
material. 

SHRI P. A. SANGMA: Mr. Vice- 
Chairman, Sir, I am grateful to the 
honourable Members who have parti- 
cipated in trying to get clarifications 
on the statement that I made on 
Friday last. I am sorry—and I must 
apologize to the House—that the 
statement did not contain the salient 
feaures of he recommendations. Had 
those been given, perhaps, it would 
have been, a much more meaningful 
discussion—I do admit. I am told the 
the copies are available in the Library 
—not one but three. But I do con- 
cede, even three copies are not enough. 
However, I would like to remind the 
House that on Friday last there was a 
Starred Question No. 174—where an 
exhaustive reply was given on the 
National Commission of Rural 
Labour. But I hope that we will have 
some more occasions to discuss this, 
report in full detail. 

AN      HONOURABLE       MEMBER: 
During the  extension of this session?' 

SHRI P. A. SANGMA: I don't think 
so. 

Sir, in 1985 when the late Prime 
Minister Rajiv Gandhi addressed the 

ILO at Geneva, he gave a call that 
we must pay our attention to the 
unorganized labour because, particu- 
larly in India, the unorganized labour 
constitute about 90 per cent of our 
total work force. And it appears 
that we are paying more attention to 
the organised labour and less atten- 
tion to the unorganised labour. When 
I took over the Ministry of Labour, 
he wanted me to go round the coun- 
try and find out the conditions of the 
rural labour, which I did. I am 
grateful  to  many  of   my  colleagues,. 

 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Honourable Minister, do you want to 
respond to what the honourable 
Members have said? 

THE MINISTER OF STATE 
(INDEPENDENT CHARGE) OF THE 
MINISTRY OF COAL (SHRI P. A. 
SANGMA): Sir, I can respond either 
now or I can... 

†[] Transliteration in Arabic Script. 
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Members of Parliament, who on many 
occasions accompanied me to several 
places. In 1987 when Mr. Rajiv 
Gandhi was presenting the Budget, 
he made an announcement that 
the National Commission on Labour 
would be costituted. Accordingly, the 
Commission was constituted in 
August, 1987. The Report was sub- 
mitted on 31st July, and I am sorry . 
that from 31st July to 9th September 
is not yet two months as claimed by 
my very very good friend, Mr. Das 
Gupta, who should have been reply- 
ing to the clarifications because he is 
practically  the author of the Report. 

In any case, the Report was sub- 
mitted on 31st July, 1991, and it is a 
very voluminous report containing a 
lot of recommendations. I must thank 
the Commission for its having done a 
very good job. Many useful and 
concrete suggestions and recommen- 
dations have been made in the Report. 
I would like to assure the House that 
we would put all the efforts under 
our command to see that the recom- 
mendations are studied quickly. 
Whatever consultations are to be 
made, we will make them quickly, 
and wherever possible we will not lag 
behind in implementing these recom- 
mendations. But we have to follow 
certain procedures. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
But after you study the recommen- 
dations and the Government accepts 
them, will you come back to the 
House? Will you take the House into 
confidence? That is one of the ques- 
tions. 

SHRI P. A. SANGMA: Actually 
now we have written to the State 
Governments to study them. We pro- 
pose that these should be discussed 
in the Consultative Committee. 

THE      VICE-CHAIRMAN      (SHRI 
BHASKAR     ANNAJI MASODKAR): 
The  Members   are   anxious   to   know 
what   recommendations   the   Govern- 
ment is going to accept, in what form 

they are likely to be accepted and 
whethre all that material will be 
available to the House. This is what 
they want to know. 

SHRI P. A. SANGMA: Certainly it 
will be available. But before we 
come to that conclusion, it has to 
undergo certain stages. We have to 
call a meeting of the Indian Labour 
Conference. After all these, we will 
make up our mind. We will certainly 
come to the House, and the House can 
discuss it. 

SHRI GURUDAS DAS GUPTA: 
The main question the hon. Minister 
has avoided. How long is the 
Minister.......... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
How he can say that, tell me. 

SHRI GURUDAS DAS GUPTA: 
Sir, there has to be a timeframe. The 
Government cannot take years to 
study the Report. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
He has studied it. What about the 
States? 

SHRI   GURUDAS     DAS GUPTA: 
The  Minister must  tell us how long 

the Government will take to take a 
decision. 

SHRI P. A. SANGMA: We intend 
to call a meeting of the Indian Labour 
Conference in November, 1991, where 
it will be discussed thoroughly. 

SHRI GURUDAS DAS GUPT 
The Indian Labour Conference we 
discuss agricultural labour in the pre- 
sence of industrialists! It is strange 
that industrialists will give their 
opinion on the feasibility and efficacy, 
whether we should have laws for the 
agricultural labour. This is a fantas- 
tic thing the Minister is saying. 

THE      VICE-CHAIRMAN      (SHRI 
BHASKAR     ANNAJI MASODKAR): 
 Mr.   Das   Gupta,   the   Government  is 



[Shri Bhaskar Annaji Masodkar] 
also keen to see that the recommen- 
dations should be accepted. 

SHRI GURUDAS DAS GUPTA: 
The Government has never been keen 
because in this House the Minister 
categorically stated that it would 
make a law, but it was all postponed 
suddenly, and there was the Com- 
mission. The Government has never 
been serious about it. It is at the 
initiative of this Labour Minister that 
the things could proceed to such an 
extent.   At least let him say:---------------  

SHRI P. A. SANGMA: I can. Since 
the House was deciding that it should 
come back to it again, I thought that 
it would not be necessary for me to 
react instantly to some of the points. 
I can however react to some of the 
points very instantly. For example, 
the main point is whether we are 
going to have a Central legislation for 
protection of the agricultural labour. 
That is the main issue which the 
Commission has recommended. I have 
personally, when I was the Labour 
Minister, made it very much known 
to Mr. Das Gupta that I am in favour 
of this. I have said so. Now that 
the Commission has recommended 
that there should be a Central legis- 
lation for the protection and welfare 
.of the agricultural labour, I think, 
there should be no difficulty on the 
part of the Government to accept this 
recommendation. But we will have 
to go through certain procedures. 

Secondly, there was a suggestion 
that the minimum wages should be 
raised to Rs. 20 per day. As of now 
the minimum wage as prescribed is 
Rs. 15 per day. I do not think there 
will be any difficulty for the Central 
Government to accept this recommen- 
dation. In fact, we are coming for- 
ward or the amendment of Minimum 
Wages Act, where some major 
Changes will be there. For example, 
according to the Minimum Wages Act: 
"The minimum wages will be revised 

every five years." Now, we are goin 
to make it "every two years." Like 
that there are many things on which 
I can react but I thought, perhaps, 
will react to those points while reply 
ing to the debate on the working < 
the Labour Ministry. Then, I w 
touch some of the points... (Inte 

ruptions)... 

THE VICE-CHAIRMAN (SHI 
BHASKAR ANNAJI MASODKAR 
Whatever points, hon. Members ha\ 
raised, he  has replied to them. 

SHRI JAGDISH PRASA 
MATHUR: He said that the Stat 
would have their own laws like the 
Lobour laws... (Interruptions)...May 
know from the Minister whether h 
is going to consult the States whil 
framing the... (Interruptions)... 

SHRI RANJIT SINGH: Mr. Vice 
Chairman, I will take only half-a 
minute. I would like to make on 
suggestion. The hon Minister hi 
said that they would raise the mini 
mum wages from Rs. 15 per day  
Rs. 20 per day. But in Haryana the 
minimum wages was fixed at Rs. 3 
per day by the previous Government 
... (Interruptions) ... 

THE VICE-CHAIRMAN (SHR 
BHASKAR ANNAJI MASODKAR) 
He is aware of it. The matter is ovei 
now. 

SHRI GURUDAS DAS GUPTA 
Sir, I must put on record my  appre 
ciation of the very frank statemen 
the Minister has made that the Gov 
ernment is interested in making signi- 
ficant laws for the agricultural 
workers. I congratulate the Minister 
for that. 

SHRI V. NARAYANASAMY: I join 
you in congratulating the Minister. 
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